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22.,3.94 Heard lpurned counsel Mr
form and within timo. | ’ Sharma on behalf of applicant Sh
cr - v, S0 , . applican r

5ﬁg»¢A-ﬂue i Nani GOpal Sen. Perused the state
l!' , By).\lo...%/éé/ ! of grievances ang:k reliefs sought
TAN Oite,d'...V»g e e oW z in this application. Learned Addl
| ‘ ‘ ! i C,G.5.C Mr G.Sarma prays for 10 d
i ! time to get instruction. Tiggrall

“u ! ' as prayed for., %

. List on 6.4,1994 for cons

" deration of admission and further

; orders.
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Heafd learned counsel Mr B.K. Sﬁar

_on behalf of applicant Shri Nani Gopal

Sen, Inspecter, Cent:al Excise, Agartal
Range, Tridura West. Perused the staten

“of grievances and rellefs sought for in

this appllcatlan. Also heard learned Ac

_'C G.5.C Mr G.Sarma on.behalf of responc

‘The'disciplinary proceeding agair

'the appllcant Shr1 Nani Gopal Sen has t

started vide. Mamorandum No.II(10)A/4/C
8&/540 dated 5.7.84 (Annexure=-A), Althe
10 years have paésed, the disciplinary
proceeding hasr not. been completéd.

& De-nove enquiry of the ﬁrggeed

. Was ordered by the President of Indla.

the first part of 1987 on ground of

‘inherent technical lacunae amounting t

denial of natural,juétice as expressed
in the letter No.11910)A/2/CON/87/401
dated 9th April,1987 of the Deputy
Cdllector, Customs %Pd Central Excise,
Shillong te the Asglstant Collector,
Customs and Central Excuge,ﬂgartala
($nnexqre-F,to the application). There
after also the enqﬁi}y4hasunbttbeep
completed. In the Mearitime-several 4 °
junior offioeré got promotion supersed
applicant to the g %de of Superlntende

“in June 1993 and February fﬂ@a vide or

under Annexure J & K, Thus the applica
is suffering irreperable injury for

undue/abnormal delay on the part of th
resbondents‘to complete the enquiry of
disciplinary proceeding. The prayer it
now for directions on the respondents
close the enquiry.and to promote him t
the rank of Superintendent Groub"B'

retrospectively from the date when his

immediate junior was promoted. -

contdees .
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Upon -hearing the counsel of t
partles and in view of the Facts anc
circumstances narrated above, we cor
der it just and expedlent to pass tt
interim order :

The respondents No.1, 2 and
are directed to complete the enguiry
with' final orders without fail withi
30 days from fhe date of‘receipt coy
of this order; If the enquiry'is not
completed within this dpecified peri
the: dxsc1plinary proceedlng/enqu1ry

It is f‘urther dlrected g b

the event of-termination of the engy
proceeding in -favour of the applicar
or due to quashing of the proceeding
for reasons indicated.abave, the. .,
respondents No.1, 2 and 3 shall pros
the applicant Shri Nani Gopal Sen tc
the grade of Superintendent Group ' 'F
with effect from 15.56.93 when his_‘
immediate Junlor uas promoted vide :
Urder No.147/93 dated 15.6. 1993 endc
under C.NoilI(3)S/ET. 111/93:dated 1
93 disclosed in Annexure=J,

This application is d*@ed‘

with the above directions.
Communicate all concerned.
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' List tomorrou, the 15.6.94 as
- prayed by learned counsel Mr P.K.Tiuwa
1

L] Inform AddloC-GoSoC Mr G.Sarma.
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Learned counsel Mr B.K.Sharma f
the applicant Es present, Addl.C.G.S.C
! _ﬁr G.Sarma is also present. The discip
¥ hary proceeding against the applicant

has been disposed of within specified
| period putsuant to @k our order datec
: 6.4.94, The applicant is nou at libert
+ to proceed against the penalty order i
1 accordance with lauw.
! .This application is disposed of
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